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(2011) 07 SC CK 0061

In the Supreme Court Of India

Case No : Civil Appeal No. 5320 of 2011 (Arising out of SLP (C) No. 27315 of 
2008)

Gunwantbhai D. Hirani APPELLANT

Vs

Arjun T. Nihalani and Others RESPONDENT

Date of Decision : 12-07-2011

Acts Referred:

Citation : (2011) 07 SC CK 0061

Hon'ble Judges : Deepak Verma, J;Dalveer Bhandari, J

Bench : Division Bench

Final Decision : Disposed Of

Judgement

1. Leave granted.

2. We have heard the Learned Counsel for the Appellant and the Respondent No.
1 appearing inperson.

3. This appeal is directed against the judgment and order dated 1.9.2008 passed
by the High Court of Judicature at Bombay in Appeal From Order No. 517 of
2008. We are not inclined to interfere in the matter.

4. However in the facts and circumstances of the case, we deem it appropriate to
request the Trial Court to dispose of the suit without being influenced by any
observations made by any Court, as expeditiously as possible, in any event,
within nine months from the date of communication of this order.

5. The parties are directed to cooperate with the Trial Court and they would be at
liberty to move any appropriate application before the Trial Court, if it becomes
imperative.

6. The Trial Court would ensure that no unnecessary adjournments are granted in
this case.

7. The parties are directed to maintain statusquo as of today till final order is
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passed by the Trial Court.

8. To avoid any delay in the matter, the parties are directed to appear before the
Trial Court on 25th July, 2011.

9. This appeal is disposed of with the aforementioned observation and direction.
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